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Shri S.K.Dixit. learned counsel for the applicant.
Shri Mukundjee. Id. SC for the respondents.
ORDER]oral]
The learned counsel for the applicaht submitted that in pursuance of the
order passed in OA No. .88 of 2006.,'?peaking order has been passed by the
respondent authorities which has been challenged by the applicant in an OA
sepa1'atei§qherefore, this contempt petition has become i‘nf\l‘LlCtLlOUS.
2. In view of the submissions. this CCPA is dismissed as infructuous and the

notices issued to the alleged contemnars are hereby discharged.

Mo, Nawh. <t
| | Bidisha [ZII]CI jee ]M[ Ji | Naresh Gupta |[M|A]
mps.



